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SUPREMECOURTOFI NDI A
RECORDOF PR

CRRMI NALAPPEALNO 968/ 2008 @
PETI TI ONFORSPECI ALLEAVETOAPPEAL (CRR.)NO 5593/ 2006

Moni ca Kua mr & Anr. .. Appel | ant ('s)

Ver sus
State of UP & Os. .. Respondent ( s)

DATE: 27/ 05/ 200 8 This matter was called on for
pronouncenent of judgnent today.

For Appellant(s) M. Siddharth a Choudhury, Adv.

For Respondent (s) Pr a npod Dayal, Adv.

PPar meswar an, Adv.
Ka mendr a Mshr a, Adv.

S Chandra Shekh a r, Adv.

C.D. Singh, Adv.

s 55555

Shail Ku a mr Dw vedi, Adv.

Hon’ bl e M. Justice Lokeshwa r Singh P a nta pronounced the
j udgnent of the Bench conprising Hon’ble M. Justice S.B. Sinha and
H s Lordship.
Leave granted.
The appeal is allowed in terns of the signed order.

[ Charanjeet Kau r ] [ Vinod Kulvi ]
Court Master Court Master

[ Signed reportable judgment is placed on the file ]



